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The

Railway Rates Tribunal (Procedure)
Regulations, 1990
the Railways Act, 1989

In exercise of

/ : the e e .

(24 of 1989) and in l.]L [30_“”1“ u’”{“”“‘" by sub-section (1) of Section 48 of

the General Claus .'\UPU'\CSS'O” of the Railway Rates Tribunal Rules, 1959, read with Section 22 of

the Central G()‘\‘"‘-\Ls Act, 1897 (10 of 1897) the Railway Rates Tribunal, with the previo
crnment, hereby makes the following regulations, namely:—

nt.—(1) These regulations may be called the

us approval of

Rui 1. Short title and commenceme
ailway Rates Tribunal (Procedure) Regulations, 1990-
(2) They shall come into force on the date of commencement of the Act.

2. Definitions.—In these Regulations, unless the context oth
(a) “Act” means the Railways Act, 1989 (24 of 1989);

(b) “Appendix” means Appendix to these Regulations; '
(c) “applicant” means the Railway Administration maki

erwise requires,—

ng application

under Section 45;
(d) “Chairman’” means Chairman of the Tribunal;
(¢) “Code” means the Code of Civil Procedure, 1908 (5 of 1908);
aint under Section 36;

(f) “‘complainant” means a person making a compl
(g) “intervener” meansany person allowed to intervene in a proceeding with

the leave of the Tribunal;

(h) “Member’ means Member of the Tribunal;
(i) “pleading” means a complaint under Section 36, an application under

Section 45, the answer to any of these by the respondent, a reply to
the answer wherever allowed or directed by the Tribunal and includes
the grounds of support or objections, as the case may be, filed by an

intervener,
(j) “proceeding” means proceeding before the Tribunal;
(k) “reference” meansa reference to the Tribunal by the Central Government

under Section 39;
(/) “representative” means any
includes a legal practitioner wit

(25 of 1961);
(m) “respondent” means any person impleaded as a party in a complaint

under Section 36 or in an application under Section 45;
“Secretary” means the person who for the time being is discharging

the functions assigned under these Regulations and such other functions
as may from time to time be directed by the Tribunal and includes an
Assistant Secretary and any other officer appointed by the Tribunal to

discharge the functions of the Secretary;

person duly authorised in writing and
hin the meaning of Advocates Act, 1961

(n)

1. Vide Noti. No. GSR 600(E), dated 26 June, 1990, published in the Gazette of India, Extra., Part II,

Section 3(i), dated 26th June, 1990, pp. 15-28.
[124]
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(0) “section™ means a section of the Act; al

) “Tribunal™ means the Railway Rates Tribunal constituted by the Centra
Government under Section 33; ;

(¢) words and expressions used herein and not defined but defined in the
Act, shall have the meanings respectively assigned to them in the Act;

() words and expressions used herein and not defined either in these
Regulations or in the Act, shall have the meanings respectively assigned
o them in the General Clauses Act, 1897 (10 of 1897).

.3- 'Ij)'pographical specifications.—A|| pleadings, affidavits and interlocutory
‘1p.p]1C1ll{()-IIS and copies thereof presented to the Tribunal shall be typewritten, or
prlnle.d fairly and legibly on substantial white foolscap folio paper, with a left-hand
margin at least 4 ¢m. wide and a right-hand margin about 2.5 cm. wide, and separate
sheets shall be stitched together. The type script or printing shall be on one side
?n]y of the paper, and be divided into paragraphs numbered consecutively. Dates,
sums and nur}lbers shall be mentioned expressly in figures.
appoéz;uf\ilr)lp\:.liléz;’m;tn ;,)i}; el::;)nrizfiqtativ?.—(]) .A party to the proceeding may

: ) 45 IS representative to appear, act and be heard on
all occasions before the Tribunal:

Prov.ided that such appointment shall take effect only from the date on which
the appointment order is filed with the Secretary:
Provided further that no Member of the Tribun

. al who has held office as such
member shall be appointed as a representative.

(2) Any such appointment or terms of appointment of representative may be
revoked or varied by the party appointing him by a declaration in writing;:

Provided that such revocation or variation shall not take effect unless it is filed
with the Secretary.

(3) The provisions of Order 111 of the First Schedule of the Code shall, insofar
as may be, apply to the representatives.

S. Authentication of documents, appearance and acting.—A document may
be signed, appearance made or act done:—

(@) in the case of a firm, by any of its partners;

(b) in the case of a body corporate, association or authority, by its Chairman,
President, Managing Director, General Manager or Secretary, as the case
may be;

(c) in the case of a railway administration, by the General Manager or
the Chief Commercial Superintendent or any Head of the Department
concerned of that railway administration; and

(d) in the case of the Central Government, by a Secretary or a Joint Secretary
or a Deputy Secretary or an Under Secretary to that Government and in
the case of Ministry of Railways (Railway Board) by the Secretary or
the Joint Secretary or the Deputy Secretary or an Executive Director or
a Director, Joint Director or Deputy Director in the Railway Board.
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. 1caton, Sy : . .
or by one of l .(” Every pleading shall be verified at the foot by the party
i ¢ 01 - : .
satisfacti : ¢ parties to the pleading or by some other person proved (o the
DIIL S AN R N on o N AT 3 . . ‘
X v ol the Tribunal to be acquainted with the facts ol the casc.
2) The pers L ,
i “( he !K rson verilying shall specily by relerence to the numbered paragraphs
1¢ pleading what he verifies on his own knowledge at he verifies upon
Ic.

and wh

information received and believed to be trt
} Thea varificoat: .

: (3) The verilication shall be signed by the pe
date on which and the place at which it was signed.

(4) Where the verification is by some person other than the par

address shall be given underneath his signature.
therwise specially providcd, all pleadings and

7. Presentation.—Unless ©
documents, applications and communications intended for the Tribunal shall be
presented to the Secretary at the Headquarters of the Tribunal or despatched to him
by registered post acknowledgement due.

8. Time for prcscntation.——(l) pleadings and other documc
directed to be filed with ain tme, shall be filed at the Tr

within that time.

(2) The date of receipt
of filing.

9. Service of notice
Tribunal or the Secretary. notices an
case may be, shall be served by registered post
furnished to the Tribunal.

ed on the representative.

(2) A notice 10 a party may also be serv
ding before the Tribunal shall be

10. Initiation of proceeding.——Every procee
initiated by a complaint under Section 36 or by an application under Section 45 or

by a reference under Section 39.

11. Complainl.——(l) A complaint under Sec
Tribunal and shall be in writing signed and verified. It shall set out the name,

description and full address of the complainant and, if there is a representative for
the complainant in the matter, his name and full address shall also be stated.

(2) The complaint shall contain a clear and concise statement of facts, the
rounds of complaint the relief or remedy which the complainant claims and,
where a person other than a railway administration is sought to be impleaded as a
respondent, it shall also set forth the grounds for impleading him.

. 12. Joinder of complainants.——(l) Two or more persons havi
interest in the proceeding may join in a complaint, in which case al

proceeding shall be in their joint names.

(2) Where there are more complainants than one, they s
complaint either one of the complainants or his representatives as t
on whom any summons or notice may be served for and on behalf of all the

complainants.

rson making it and shall state the

y, his name and

nts, required or
in a cert ibunal’s office

at the office of the Tribunal shall be taken as the date
nless otherwise directed by the

{o the parties or witnesses as the
ue to the address

and summons.———( 1) U

d summonses
acknowledgment d

tion 36 shall be addressed to the

ng the same
1 subsequent

hall nominate in the
he person
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13 Rgspondent.—(l) Where a complaint is made against a railway
administration such railway administration shall be impleaded as the respondent.

(2) Where the complainant has reason to believe that any other person is likely

to the materially affected by the relief he is seeking, such person shall also be
impleaded as a respondent.

‘ (?l’)_The name, deSCript'ion and address of the respondent shall be given in the
complaint and, Wher.e'a railway administration of the Government railway is the
respondent, the provisions of Section 79 of the Code shall apply.

14. Copies of complaint.—Every complaint shall be accompanied with twice

%s.lglan); copies as there are parties and three additional copies for the use of the
ribunal.

. RISZ.SI:)ee f:jnd deppsit.—With e?Ch complaint, the complainant shall pay a fee
of Rs and provisionally deposit Rs 150 to meet the charges of the service of
notices and Olfler processes and cost of preparation of paper book.

16. Sc'rutmy and reglstrgtion of complaint.—(1) On receipt of a complaint,
the Secretary shall rr.1ark on it the date of its receipt and initial it, and he shall
ther.eaf.ter.egdorse onit areport whether prima facie the complaint is or is not within
the jurisdiction of the Tribunal.

o (2.) .Where the .Secretary endorses that the complaint is not within the
jurisdiction of the Tribunal, he shall lay his report before the Tribunal for orders.

3) %ere a complaint is not in accordance with these regulations or is not
accompanied with the necessary fee or deposit, and the complainant does not
rectify the defect within the time allowed by the Secretary, the Secretary shall lay
it, as soon as possible, before the Tribunal for orders.

(4) The Secretary shall give to the complaints filed, serial numbers according
to the order in which they are received by him and enter them in a register specified
in Form I of Appendix II.

17. Return of complaint.—(1) Where the Tribunal is of the opinion that a
complaint is prima facie beyond its jurisdiction, it shall direct the Secretary to return
the complaint with an endorsement to that effect.

(2) If within 30 days of the receipt of such endorsement, the complainant makes
an application to be heard on the question of jurisdiction, the Tribunal shall decide
the question after hearing the complainant and such other party as it may consider
proper.

(3) The fee paid by the complainant shall be refunded to him if the complaint
is returned to him as a result of an order passed under sub-regulation (1).

18. Adding and striking out parties.—(1) The Tribunal may, at any stage,
either upon or without the report of the Secretary or the application of either party,
and on such terms as may appear to the Tribunal to be just, order that the name
of any party improperly joined, whether as complainant or respondent, be struck
out, or that the name of any person who ought to have been joined, whether as
complainant or respondent, or who may be materially affected by the relief asked
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for, «
, Oor whose
presence bef ry
efore : :
re the Tribunal is considered proper OF necessary for

adjudicat
Provide : n the questions involved in the complaint. be added:
€ ()\)'C\re ? : -
v r [hr
at no person shall be added as a complainant without his

consent.
(2) No -
w INO proceedi ‘ B
joinder of parties ng shall be defeated by reason merely of misjoinder or non-
int and the register shall be

(3 .
) When respondents are added, the compla
umber of additional

accordingly ame
conie 15:’])’ amended; and the complainant shall also file suchn
pies of his complaint as is equal to (wice the number of respondents added.

19. Service of notice of complaint.———(l) A copy of the complaint shall be
served on each respondent with the seal of the Tribunal and an endorsement by

the Secretary requiring the respondent 1O file his answer 10 the complaint within

30 days from the date of servic also stating that. in default of such answer
proceed to hear the complaint

being filed within the said period.
in his absence and also stating that in such a casc: the respondent will not be heard
except by leave of the Tribunal and subject to such terms as the Tribunal may deem

fit to impose-.
(2) In the case of a railway administration, the copy

General Manager of the railway concerned.
(3) Where the Tribunal is of the opinion that it is necessary in the public interest

so to do, a public notice shall also be pub]ished, at the cost of the complainant and
in the manner ordered by the Secretary of the Tribunal, mentioning the filing of

the complaint, names of the parties, brief description of its allegations and relief
sought, and calling upon any person wishing to intervene in support of or opposition
to the relief sought in Tribunal within 30 days of

the complaint tO petition the
publication of the notic

e for leave to intervenc.

(4) If it is considered that there are persons W

have the same interest in the proceeding as the complainant

should be mentioned in the public notice, and any decision given
after such public notice shall apply t

o all such persons.
20. Withdrawal of complaint.—( 1) The complainant may at any stage after
the institution of the complaint withdraw his comp

: laint, and in that case the
Tribunal may pass such orders, including orders as to costs, as it may deem fit.
(2) In the case of withdrawal of complaint before the answer 1

. s filed, the fee

paid by the complainant shall be refunded.

21. Compromise of complaint.—When any complaint is adjusted by 2

copprorruse between the parties, both of them shall immediately notify the

Tnbgnal of the same, and the Tribunal shall, after such notice, if any, as it may

consider necessary, pass suitable orders disposing of the complaint.

ot 2t2. Artls‘weg..——(l) The answer shall admit or deny specifically each allegation

° ahc contained 1n the complaint and not by a general denial of the grounds alleged
y the complainant, and, unless denied specifically or by nécessary implicaticon

may be served on the

ho are not on the record but
or respondent, that fact
by the Tribunal
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an allegation of fact in the complaint shall normally be taken as admitted bv
respondent. The answer shall contain a clear and COI’-ICiSC qa[em—:n: R
facts on which the respondent relies and shall raise all grc;unds (.:f d

(2) The answer shall be divided into .

signed and duly verified and it shal] set out the name, description and full address
of the respondent and, 1 SS

: if there be a I€presentative acting for the respondent in the
matter his name and full address shall also be stated

.(3) E‘éer}})’ answer shall be accompanied with twice as manv copies as there are
parties and three additional copies for the use of the Tribunal. and a su 0

shall also be deposited tp meet the charges of service of notjce and other processes
and the cost of preparation of paper book. ‘

@]
—ty
)
(V2]
[
'il

23. Scrutiny and service of Answer.—(1) On receipt of an answer. t
Secretary shall mark on it the date of its receipt and initial it.

(2) If the answer is not in accordance with these regulations. or is not

accompa.nlt?d w1th.the necessary deposit, and the respondent does not rectify the
defect within the time allowed by the Secretary,

_ the Secretary shall lay it as soon
as possible before the Tribunal for orders.

(3) Copies of the answers received from the respondents shall be sealed and

initialled by the Secretary and served on the complainant and on such other party
as the Tribunal may order. )

24. Subsequent pleading.—No pleading subsequent to the answer shall be
presented except by the leave of the Tribunal and upon such terms as the Tribunal
may deem fit, but the Tribunal may at any time require from any of the parties a
reply or additional reply together with twice as many copies thereof as there are
parties and three additional copies for the use of the Tribunal and fix a time for
presenting the same.

25. Amendment of pleading.—The Tribunal may at any stage allow any
pleading to be amended, or order any matter to be struck out which may tend to
prejudice, embarrass or delay the fair hearing of the case, and all such amendments
shall be made as may be necessary for the purpose of determining the real questions
at issue between the parties.

26. Production of documents.—(1) Unless for good cause shown and on such
terms as the Tribunal may deem fit, all documents in possession of a party on which
he wishes to rely at the hearing shall be produced by him. along with the list thereof.
on or before such date as may be fixed by the Tribunal for the purpose. He shall file
at the same time, as many copies of the documents as there are parties and three
additional copies for the use of the Tribunal.

(2) The Tribunal may, at any time, order the production by any party ot-' such
of the documents in his possession or power relating to the matters in question as
it may deem fit.

27. Interrogatories and discovery.—Any party to the proceedigg may uppl}
to the Tribunal for leave to deliver interrogatories in writing for examination of the
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Opposi . :

tl?epdoctslﬁzlrl[l):iﬁrlizl o Ord?r dlrecling the opposite party to make a discovery of

Hirst SChedu]é e possession, and in either case the provisions of Or‘der‘Xl of the

be rejected if 1 e Code as far as may be shall apply and such applications may
1ey are so delayed as to necessitate an adjournment of the hearing

of the case.

_28' Inspection of documents.—(1) Either party shall be entitled at any time
to give notice to the other party, in whose pleadings or affidavits reference is made
to any document, to produce such document for the inspection of the party giving
such notice, and to permit him to take copies thereof and the party not complying
with such notice shall not afterwards be at liberty 10 put any such document in
evidence on his behalf, unless he satisfies the Tribunal that he had sufficient cause

for not complying with such notice.

(2) All books, documents and other things produced before the Tribunal,
whether voluntarily or on requisition, may be inspected by the parties:

Provided that Tribunal may in its discretion refuse publication of such parts of
the books, documents or things produced as the parties may submit to be prejudicial

to their interests to publish.

29. Framing of issues.—(1)
of documents, the Tribunal shall ca
the draft issues.

(2) The Tribunal shall thereupon frame th

(3) Where the Tribunal is of the opinion that the issues cannot be correctly
framed without the examination of some person not before it or without the
inspection of some documents not produced, it may, subject to any law for the time
being in force, compel the attendance of, or the production of any document, by

any person.
30. Examination of parties before heari

hearing of the complaint examine the parties or

of considering:—
(a) the simplification, narrowing down or adjustment

between the parties;

(b) the admission or denial by each party o

(c) the limitation of the number of witnesses;

(d) the procedure at the hearing; and

(e) such other matters as may aid in the speedy disposal of the complaint.
Tribirllél?nn;;z?nlzsgtth()f . issues.—At any ti.rr-le be.fore giving its decision, the
e s mf; issues or frame .add}tlonal issues, as it thinks fit, or may
g, an;] N a?mg the matters in dispute between the parties, and it may

ppears to it to be wrongly framed.

32. Inter _— . .
Regulation 1 9v::;;é rsgln) On the public notice given under sub-regulation (3) of
may within the time prescribed in the said sub-regulation

closure of the pleading and the filing

After the
atives to furnish

11 upon the parties or represent

e issues.

ng.—The Tribunal may, before the
their representatives for the purpose

of matters in issue

f the documents of the others;
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‘..‘ 5 TGS . I . . . . ..
jt ‘.'““ n the I.llhl.ln.ll lor leave (o intervene in support of or in opposition 10 the
relict sought for in the complaint.
2) A petition for leave (o . .
. ( : 1 | n for .lL..l\’L. to intervene must set forth the grounds of the proposed
l"l“ ll\l ““f l‘l‘]‘\h“ 1€ position and interest of the petitioner in the proceeding, and
whether the same 1s in support of or opposition to the relief sought.
3) 1t shall be withi Ty e 2 X .
’ ‘h(( o)f o pm\lb‘ W ithin :‘hL Tribunal’s discretion to grant or reject such leave in the
ig > provisions of sub-regulati . - : »
ght O sub-regulation (1) of Regulation 18 relating to addition
of parties.
4) 1f leave is grante s petits :
'lE ‘)i e ‘ granted, (h'L petitioner shall be impleaded as intervener and
1}(;(1]1.;( )(1 i.u,,sm;l.u. and, within 7 days of receipt of such notice, he shall
2y Q ‘i ( Q « ~ > . «
EL ]ll:llotl ‘l(l"‘c W ll)lch shldll conform to the provisions of sub-regulation (2) of
egulatior or sub-regulati .
Iso deposit at the sa " “1011; (I) of Regulation 22 as the case may be. He shall
als S1t ¢ c same time Rs 150 to meet tl i i
IR 1e cost of ser v
rocesses and the cost of pr - ‘ st of service of notice, other
P ' : preparation of paper book and a sum of Rs 250 if he
. . y .
intervenes in support of tbe complaint. He shall file twice as many copies of his
pleadings as there are parties and three additional copies for the use of the Tribunal.

33..Date of hearing.—After the settlement of the issues the Tribunal shall fix
a day, time and place for the hearing of the complaint and communicate the same
to the parties concerned.

34. Right of audience.—(1) Any party to a proceeding before the Tribunal
shall be entitled to be heard either in person or by his representative.

(2) The Tribunal may permit any person likely to be of assistance to address
the Tribunal.

35. Local inquiry and report.—In any proceeding in which the Tribunal
deems a local inquiry to be requisite or proper, it may appoint any Railway Officer
not below the rank of an Assistant Officer to hold a local inquiry after notice to
the parties and to report thereon to the Tribunal. The receipt of the report may
be communicated to the parties for filing their objections, if any after making an
inspection of the report, within the time fixed, and the Tribunal shall dispose of

these objection:

Provided that it may refuse to consider, any objections not filed within the said
time. The report shall be treated as part of the evidence in the case. The provisions
of Order XX VI of the First Schedule to the Code shall apply, as far as may be, to

such local inquiries and reports.

36. Commission.—The Tribunal may at any stage of the proceeding issue a
commission for examination of witnesses. The provisions of Order XXVI of the
Code shall apply as far as may be to the commissions issued under this regulation.

37. Summons to witnesses.—(1) A party who desires to summon a witness

for appearance before the Tribunal or before a Commissioner appointed under
Regulation 36, shall at least 30 days before the date of hearing, produce a list of
persons whose attendance is required, stating the full name, description and address

of each person and whether he is required to give evidence as an expert or otherwise
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or .

an)l’,oalljllc(l)ctlllllgedgsccrl;n:?m& z‘md, in the last mentioned = specifying the date, if

stich a Tist denosit lP 1on of the documents so as to identl_fy them. He shall with

e posi .I 1e total amount of the allowances to which the sa{d persons are
. or travelling and attendance before the Tribunal, calculated in accordance

with the Rules of the High Court of Judicature at Madras in its ordinary original

civil jurisdiction.
(2) Whenever the Tribunal deems it necessary, it may, of its own motion,
summon any person to give evidence, or o produce any document in his possession,

and pass necessary orders as to the costs of summoning such person.
in accordance with

(3) Witnesses shall be served with summonses
sub-regulation (1) of Regulation 9 requiring them to attend or to produce a
d fails to attend as

document at the time and place fixed. If a witness so Serve -
required, his attendance m the provisions of Order

ay be enforced by recourse to
X VI of the First Schedule to the Code.
38. Further evidence.—The Tribunal may, at any stage of the hearing, call for

further evidence on any issue from any party.
with consent of the

39. Preliminary questions of law.—The Tribunal, may, : .
parties to any proceedings, or on the application of any party, of of its own motion,

order any point of law raised by the pleadings 10 be set down for hearing and to
be disposed of at any time before the hearing of the complaint. If, in the opinion
of the Tribunal, the decision on such point of law substantially disposes of the
whole complaint, the Tribunal may make such order as may seem to it to be just

and proper.
40. Hearing.—(1) Every complaint shall be heard in open court at the time
and place fixed by the Tribunal.
as far as in the judgment of the

(2) The hearing shall proceed from day to day
and the same shall not be adjourned

Tribunal may be practicable and convenient,
considered sufficient by the Tribunal

at the instance of a party except for reasons
and on such terms, including payment of costs, as the Tribunal may deem fit.

41. Default of appearance.—If the complainant does not appear at the time
and place appointed for hearing, the Tribunal may dismiss the complaint or, at its
discretion, proceed with the hearing at the instance of an intervener supporting the
and if the respondent does not likewise appear, it may hear and decide
the complaint in his absence. If at any adjourned date of the hearing the parties or
any of them do not appear, the Tribunal may dismiss the complaint or decide it ‘ex

parte’, as the case may be, or it may dispose of the case in their absence.

42.. Re-hearing.—(1) When a complaint is dismissed for default, but the
complainant satisfies the Tribunal that there was sufficient cause for default, the
or.der of dismissal may, after notice to the opposite party, where necessary, be set
aside and the complaint proceeded with upon such terms as to costs or otherwise

as the Tribunal may deem fit.

complaint,



s. 1990 133
! ) 1 TIONS, ]
REGN. 45| RAILWAY RATES TRIBUNAL (PROCEDURE) REGULATI

= : - that he was prevented by

the “Tribunal that notice was not duly served on him, or that he ,W(J I;ion may be
yo s . v “ ar £

any suthicient cause from appearing at the hearing, the ‘ex parte” dec therwise as

setaside and (he case proceeded with upon such terms as to costs or othc :

the Tribunal may deem fig,

(3) An application for setting aside an order of dismissal of complaint or an
‘ex parte” decision shal] pe Made within 30 days of the dismissal of the complaint
or the p;lssing of the ‘ex parte’ dC(‘isi()n, as the case may be, unless the Tribunal
condones the delay foy adequate reasons.

TB' Act 1 of 1872 to APPly.—The provisions of the Indian Evidence Act, 1872
(1 of 1872) shall as far a5 may be, apply (o the proceedings:

Provided that the Tribunal m
of the parties relax any of its
inexpensively and expeditiously.

44. Affidavit.—(]) The evidence
either by affidavit or viva voce, or part

Provided that if either party inten
shall, at least 10 days before the he
other party a copy of the affidavit i

be allowed to use the same except by special leave of the Tribunal.

(2) Either party may, within 7 days after receipt of a copy of any affidavit
intended to be so used, deliver or send, by registered post to the other party, a notice
requiring the deponent to be produced at the hearing of the complaint for cross-

examination, and unless the deponent is so produced, his affidavit shal] not be used
except by special leave of the Tribunal.

ay in its discretion, without prejudice to the rights
provisions, for securing the necessary evidence

at the hearing of a complaint may be taken
ly by affidavit and partly by viva voce:

ds to rely on any evidence by affidavit, he

aring, deliver or send by registered post to the
ntended to be used, failing which he shall not

(3) The Tribunal may at any time for sufficient reason, order that any particular
fact may be proved by affidavit, or that the affidavit of any witness may be read at
the hearing on such conditions as the Tribunal deems reasonable:

Provided that where it appears to the Tribunal that either party bona fide desires
the production of a witness for cross-examination and that such witness can be

produced, an order shall not be made authorising the evidence of such witness to
be given by affidavit.

(4) An affidavit shall be confined to such facts as the witness is able of his own
knowledge to prove, except in interlocutory proceedings, in which statements as to
his belief with the grounds thereof may be admitted.

(5) For the purpose of any affidavit to be sworn in any proceeding b.ef.ore the
Tribunal, the Chairman may empower any official of the Tribunal to administer an
oath to the deponent of the affidavit.

45. Oral evidence.—(1) The oral evidence of a witness shall be taken dovxfn in
the open court in English under the direction of the Tribunal and the' Typi«W““e“
copy shall be initialled by the Chairman or by any Member of the Tribunal.
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il reriar e Euidenes imt)l :ZILIL‘.I who shall m'k‘c n:.uh or mlc.rn‘n{ylulﬂ.lrn'w't(jwt he
fees as may be directed by |(| \i;l.éilmh correctly. The interpretcel shall be paid such
o -1 , ) 1c Tribunal.
. :11‘9:1;1:::‘1§‘1l:‘:\|?-:i1—‘5'I) l.‘hc 'l‘l'i‘hl-lllill :l.l'lcr hearing !
SH s shall, give its decision, either al once or as sool
be practicable on some future day; and when (he decision is 1O
some future day, the Tribunal shall [ix a day for that purpose, of wh
shall be given to the parties or the representatives.
(2) The decision shall be signed by the Chairm
Tribunal. and a copy of the operative part of the decision shall
to cach party.
47. Costs.—(1) The Tribunal ma

either party to any
jurisdiction in respect O

and considering the evidence
) thereafter as may
be pronounccd on
ich due notice

an and the Members of the
be made available

order payment of costs of
whole or in part. The fact
hall be no bar

y in its discretion
the proceedings by other, either in
that the Tribunal has no f the proceedings S
to the exercise of such powers.
(2) The scale of fees admissible for the award of cost
with the proceeding before the Tribunal shall be as shown i
(3) The bill of costs shall be prepared by the Secretary

decision of the Tribunal, and a copy thereof shall be sent t0
of costs may be corrected by the Secretary or the Tribunal at the instanc

party. if 1t be necessary to do so.
48. Change in Personnel of
change in its personnel from con
reconstituted Tribunal may resum
Tribunal left it, and it may give a decision, or S
or submitted by its predecessor, and correct the bi

given by its predecessor.

49. Rectification of error
or order of the Tribunal, or errors a
omission, may at any time be corrected by th

on the application of any of the parties.
50. The Tribunal may at any time, and on such terms as to costs Or otherwise as

it deems fit, amend any defect or errorin any proceedings before it and all necessary
amendments shall be made for the purpose of determining the real question at issue

ed by or depending on such proceedings.

.51. Interlocutory orders.—The Tribunal may pass, vary or set aside, after
hearing or ‘ex parte’ such interlocutory orders, including temporary injunctions,

as may be necessary.

52. Enlargement or a
abridge the time limit for doing any act or t
as the justice of the case may require:

s for and in connection
n the Appendix L.
and attached to the

the parties. The bill
e of any

Tribunal.—Where the Tribunal is prevented by a
cluding any proceedings before it the succeeding
e the same from the stage at which the previous
ubmit a report, written but not given
11 of costs relating to a decision

s.—Clerical or arithmetical mistakes in any decision
idental slip or

rising therein from any accl
e Tribunal either of its own motion or

rais

bridgement of time.—The Tribunal may enlarge or
aking any proceeding upon such terms
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Provided that the period prescribed for applying for setting aside an order of
dismissal of complaint or an ‘ex parte’ decision, shall not be abridged.

53. Computation of time.—1In all cases in which a particular number of days
is prescribed by these regulations or in an order passed by the Secretary or the
Tribunal, the same shall be reckoned exclusively of the first day and inclusively of
the last day, and if the office of the Tribunal is closed on the last day, the time shall
be reckoned exclusively of that day also. If on any day on which an act is required
to be done by a party and the office is closed on that day, it may be done on the
day on which the office next opens.

54. Application, under sections.—These regulations shall as far as may be,
apply to the disposal of cases where a railway administration is an applicant under
Section 45.

55. Reference.—A reference to the Tribunal for inquiry and report shall be in
the form of a letter addressed to the Secretary of the Tribunal and sent by registered
post. The letter shall specify, inter alia,—

(a) the details of the matter referred to the Tribunal for inquiry and report;
and

(b) all information in the possession of the Central Government which that
Government may think relevant to the matter before the Tribunal.

56. Public notification of inquiry.—The Tribunal may, at any stage, publish
a notification, either generally about the inquiry or about any of the proceeding in
connection therewith, to enable the trades or trade associations or persons interested
in the matter to submit their memoranda or offer oral evidence at the inquiry.

57. Public inquiry.—At the discretion of the Tribunal, a public inquiry may
be held at a time and place announced by public notification.

58. Report of the inquiry.—The report of the inquiry shall be submitted to
the Central Government, and that Government may, if it thinks fit, release it to the
public.

59. Commissions for inquiry.—For purposes of inquiry, the Tribunal may
issue such commissions and summon such witnesses as it may consider necessary.

60. Paper books.—In every case relating to a complaint or an application there
shall be prepared typed paper books of the pleadings, issues, evidence recorded,
documents admitted and such other parts of the record as may be specifically
ordered to form part of the paper book. As many copies of such paper books shall
be prepared as may be required for the Members of the Tribunal and the parties.
Cost of preparation of paper books shall be charged at Rs 1.75 per page in respect
of such matter as may be typed in the office of the Tribunal.

61. Working hours of the Tribunal.—Except on Saturdays, Sundays and
other public holidays and subject to any order made by the Chairman, the working
hours of the Tribunal shall be from 10.30 a.m. to 1.30 p.m. and 2.15 p.m. to 4.30
p.m. and that of the office of the Tribunal shall be from 10.00 a.m. to 1.30 p.m.

and 2.00 p.m. to 6.00 p.m.
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| : ays and ‘\.u.llmn.s.-- ~The Tribunal may observe the same holidays
and vacations as that of the Madras High Court:

Provide ¢ » office <h: ; _ . ;

£ “_‘l that the office shall remain open during the vacation and transact its
normal business: -
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Provided further that no extension of time shall be granted merely on the
ground that the Tribunal was closed for vacation.
nitted in evidence may after
y concerned either by being
acknowledgment due,

93' Return of documents.—(1) Documents adi
th.dlSpOSlll of the proceedings be returned to the part
delivered to him in person or sent to him by registered post
or by parcel at his risk and cost:

Provided that a document admitted in evidence may be returned earlier if the
party applying therefor, delivers to the Secretary a certified copy to be substituted

for the original and undertakes to produce the original if required to do so.

(2) Where a document is returned to a party by its being delivered to him, a

receipt shall be given by the person receiving it.

(3) Documents not admitted in evidence shall not form a part of the record and
shall be returned to the parties respectively producing them in the manner provided
in sub-regulation (1).

64. Certified copies of record.—Unless specially ordered otherwise by the
Tribunal, a party to a proceeding shall be entitled to have certified copies of any
part of the record of the proceeding. Such certified copies shall be prepared in the
office of the Tribunal and charged at the rate at which certified copies are charged
in the Madras High Court.

65. Remittance.—All monies to be paid to or deposited with the Tribunal shall
be paid in cash at the office of the Tribunal or remitted by money order in favour of
the Secretary, Railway Rates Tribunal, Madras or crossed postal order or crossed
bank draft in favour of the Chief Cashier, Southern Railway, Madras.

66. Refund or recovery against deposit.—After the conclusionof ac
Secretary shall calculate the amount spent out of the deposit made by each party and
either return to him the excess or recover from him the deficit, as the case may be.

67. Forms and registers.—The notices to be served and registers and other
records to be maintained in the Office of the Tribunal shall be as specified in
Appendix 11

68. Rules of practice of Madras High Court.—The rules of practice of the
Madras High Court, in so far as they are not inconsistent with the Act and these
regulations, may in the discretion of the Tribunal be followed.

69. Court seal.—The seal of the Tribunal shall be kept in the custody of the
Secretary.

ase, the
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APPENDIX 1
[See Regulation 47(2)]

Scale of Fees for Award of Costs in Connection

with Proceedings before the Tribunal

For filing a complaint under Section 36 an application under
Section 45 or for intervening in support of a complaint

For Vakalatnama

For filing any other application

For service of notice, summons

137

RS.

250.00

5.00
3.00

5.00 or the actual cost

whichever is more.

For service of interrogatories 500
For filing any affidavit made outside the Tribunal 5.00
For injunction petition 10.00
For making an affidavit before an Officer of the Tribunal/Court 5.00
APPENDIX 11
FORM I
[See Regulation 16(4)]
REGISTER OF COMPLAINT FOR THE YEAR .............
SI. No. Date of complaint Date of registration Date of
and its receipt complaint
1 2 3 4
Name of Subject matter Name of intervener Date of judgment
respondent
5 6 7 8
Operative Date of Writ to High Court, Appeal Miscellaneous
part of communication to Supreme Court for Application,
Jjudgment of the operative correction and result if any
part to parties
9 10 11 12
ForM II

[See Regulation 16(4) and Regulation 54]

REGISTER OF APPLICATIONS FOR THE YEAR

S1. No.

Date of application Date of registration

and its receipt

Name of
applicant
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I

~

3 J

I

Name of

Cross reference to

Name of intervenct Date of judgment

res , -
pondent Original proceedings

" I

- 6 7 8
Operative . . : = ks,

perative Date of communication of Miscellancous Remarks
}?dn of the the operative part to parties Application, if any
judgment
9 10 11 12

ForM 111
[See Regulation 51]

REGISTER OF MISCELLANEOUS/IN
APPLICATIONS FOR THE YEAR

Date of registration

TERLOCUTORY

Name of the
applicant

Date of application
and its receipt
4

1 2 3 )
Name of the

Cross references
intervener

to the Original

respondent
complaim/app]ication
6 7 8

~

|
Date of communication Remarks

Date of Nature of the order
of the order to the parties.

the order
10 11 12

9

FORM 1V

[See Regulation 55]
REGISTER OF REFERENCES FOR THE YEAR

Particulars of reference

Name of Subject matter

.............

Subject matter

Date of registration

S1. No.
and date of its receipt of reference
1 2 3 4
Date of Report Recommendation Date of despatch Remarks
of the Tribunal of the Report
5 6 7 8
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IF'orm V
[See Regulation 18]
BEFORL THE RAILWAY RATES Tribunal AT

MADRAS COMPLAINT NO............. OB 20 e cusns s
...................................................................... COMPLAINANT
Versus
........................................................................ RESPONDENT
To
Whereas ..., has instituted the above complaint against ..., for ... and whereas it

appears proper or necessary that you should be added as a complainant in the said matter in order (o
enable the Tribunal to adjudicate upon and settle the questions involved in the complaint,

Take notice that under Regulation 18 of the Railway Rates Tribunal Regulation, 1990, you are
required onorbefore the ........... .. AV Of «sicssimensas 20 4 is v S— to signify to this Tribunal whethet
your consent (o be so added.

Given under my hand and the seal of the Tribunal, this ...l dayol ..., ) ey
at No. 3, Victoria Crescent Road, Madras-600 105.

Sceretary,
Railway Rates Tribunal
FORM VI
[See Regulation 19]
BEFORE THE RAILWAY RATES Tribunal AT MADRAS

COMPLAINT/APPLICATION NO....... OrF 20 .......
........................................................................ COMPLAINANT/
APPLICANT
Versus
........................................................................ RESPONDENT
To
........................................................................ RESPONDENT

Under Regulation 19(1) of the Railway Rates Tribunal Regulations, 1990, you arc hereby required
within 30 days from the date of service upon you of the enclosed complaint/application to put in your
answer to the same together with ............. copies and to take notice that in default of such answer
being put in within the said time, the Tribunal may proceed to hear the said complaint/application in
your absence.

Your answer and the copies thereof may be presented to me at my office at the headquarters
or sent to me by Registered post. You should also make a provisional deposit of Rs 150 to meet the
charges of service of notice, etc. and preparation of paper book. The amount may be remitted cither in
cash/money order in favour of the Secretary, Railway Rates Tribunal, Madras or by means of crossed
postal order or crossed bank draft in favour of the Chief Cashier, Southern Railway, Madras.

Given under my hand and the seal of the Tribunal, this ......... day Of .ivirsen 20 .... at No. 3,

Victoria Crescent Road, Madras - 600 105.
Secretary, Railway Rates Tribunal
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IForM VII
[See Regulation 19(3) and (4)]
BEFORE THE RAILWAY RATES TRIBUNAL AT MADRAS

COMPLAINT/APPLICATION NO......... OF 20 .......
COMPLAINANT/APPLICANT

RESPONDENT

Whereas, the complainant/applicant above named has made a complaint/application that ....
s who are not on record but have the

And, whereas, it is thought that there are numerous person
dent above named.

same interest in the proceedings as the complainant/applicant or respon

This public notice is, therefore, given under sub-regulations (3) and (4) of Regulation 19 of the
Railway Rates Tribunal Regulations, 1990, so that any person who so desires may petition the Tribunal
within 30 days of the publication of this notice for leave to intervene in support of or opposition to the
relief sought in the complaint/application or be added on the side of the complainant/applicant or the
respondent, setting forth the grounds of the proposed intervention and the position and the interest of
the petitioner in the proceedings on the grounds for being added as a party in the said case.

Any decision given by the Tribunal after such public notice shall apply to all such persons.
90 [RPRRERRES at

Given under my hand and the seal of the Tribunal, this .......... day of
No. 3, Victoria Crescent Road, Madras-600 105.
Secretary, Railway Rates Tribunal

ForM VIII
[See Regulation 29(2)]
BEFORE THE RAILWAY RATES TRIBUNAL AT MADRAS

COMPLAINT/APPLICATION NO............. OF 20 c:osrmyrens-

To
....... COMPLAINANT/APPLICAN T/RESPONDENT/INTERVENER

Whereas the Tribunal has to frame issues in the above case.

Take Notice that you shall file the draft issues in the above complaint under Regulation 29(1) of

the Railway Rates Tribunal Regulations, 1990, on or before ............. dayof.......... 20, . sere s e

And also take notice that the above complaint will come up for hearing and framing issues before
e with sub-regulations (2) and (3) of Regulation 29 of the Railway Rates

the Tribunal, in accordanc
onthe ............. day of ....... 20 .noiisnans at

Tribunals Regulations, 1990, sitting at .............
............. o’clock in the ............. noon.
If no appearance is made on your behalf by yourself or your representative, the case will be heard

and decided in your absence.

Given under my hand and the seal of the Tribunal, this ................ dayof ......

3, Victoria Crescent Road, Madras-600 105.
Secretary, Railway Rates Tribunal
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Irorm IX
[See Repulation 32(4))
BEFORE THE RATLWAY RATES ‘Tribunal AT MADRAS

COMPLAINT/APPLICATION NO. .. Ol 20
...... e G COMPLAINANTIAPPLIC AN
Versms
............................................................. RESPONDIENT
To
...................................................................... INTERVIEINTR
On your application, dated ............. under Regulation 32(1) of the Railway Rates ‘Tribunal

Regulations, 1990, you have been granted leave by the Tribunal (o intervene in the above complaint/
application (in support of/in opposition) to the reliel sought,

Under Regulation 32(4) of the said Regulation, you are hereby required within 7 days of the date
of receipt of the enclosed complaint/application, o put in your statement of grounds in support of/in
opposition to the relief sought, duly signed and verified, together with ............. copices thereof, and
to take notice that in default of such statement being put in within the said period, the Tribunal may
proceed to hear the said complaint/application in your absence.

Further, you are hereby called upon to make along with your statement a provisional deposit of
Rs 150 with the Tribunal to meet the charges for the service of notice, etc., and cost of preparation of
paper book, and, as your intervention is in support of the relief sought, also a fee of Rs 250. The amount
may be remitted cither in cash/money order in favour of the Secretary, Railway Rates Tribunal, Madras
or by means of crossed postal order or crossed bank draft in favour of the Chief Cashicr, Southern
Railway, Madras.

Given under my hand and the seal of the Tribunal, this ............. dayof...... 20 s at No.
3, Victoria Crescent Road, Madras-600 105.

Secretary, Railway Rates Tribunal, Madras.
FOrRM X
[See Regulation (33)]
BEFORE THE RAILWAY RATES TRIBUNAL AT MADRAS

COMPLAINT/APPLICATION OF ............. | TR
.................................. COMPLAINANT/APPLICANT
Versus

.............................................. RESPONDENT
To

....... COMPLAINANT/APPLICANT/RESPONDENT/INTERVENER

Take notice that the above complaint/application will come up for hearing before the Tribunal
sitting at ............. on the: ..o wemssen day of ... iecine 20 i 11 R o’clock in the
............. noon, on the issues as already settled in this case.

If no appearance is made on your behalf by yourself or your representative .......... , along with
your witnesses, the case will be heard and decided in your absence.

Given under my hand and the seal of the Tribunal, IS s sen vvamnans day of ....... 20 ...at No. 3,
Victoria Crescent Road, Madras-600 105.

Secretary,

Railway Rates Tribunal,
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Madras,

IFORM XI
[See Regulation (35)]
BEFORE THE RAILWAY RATES TRIBU
COMPLAINT/APPLICATION NO............. OF20 ....ccovveeee

NAL AT MADRAS

The person appointed to hold the enquiry.
his case, you are hereby required to

Whereas the Tribunal deems a local enquiry to be requisite int ‘ red
hold such enquiry under Regulation 35 of the Railway Rates Tribunal Regulations, 1990 after notifying

the parties concerned, for the purpose of ............. and to submit your report on or before .............

dayof ............. 20.
Process to compel the attendance before you of any witness or for the production of any dectment
his Tribunal on your

whom or which you may desire to examine or inspect will be issued by t

application.
The Tribunal will order payment of your remuneration and expenses after it has received your
report.
Given under my hand and the seal of the Tribunal, this ......... day of .......... 20.... at No. 3,
Victoria Crescent Road, Madras-600 105.
Secretary,
Railway Rates Tribunal,
Madras.



